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bILL* R

{Amendment of articles 19, 31, etc.)
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MR. DEPUTY-SPEAKER. The ques-
tion . is:

“That leave be granted to intro-
duce a Bill further to .amend the
Constitution of India.”

The motion was adopted.
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CONSTITUTICN (AMENDMENT)
BILL*

{Amendment of articles 84, 173, etc.)

SHRI 'RAJ KRISHNA DAWN
{Burdwan): I beg to move for leave
1o introduce. a. Bill further t{o amend
4he Consfitution of India.

‘MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
‘Constitution of India.”

The motion was adopted.

SHRI RAJ KRISHNA DAWN: .

jntroduce the B:il.

\CONSTITUTION (AMENDMENT)
BILL*

{Amendment of article 19, omission
of article 31, etc.)
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‘MR. .. DEPUTY-SPEAKER!: The
question is:

' “That leave be granted to intro-
duce a 'Bill further to amend the
Constiution of India”

The motion was. ddopted._
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MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a: Bill to provide for the crea-
tion of Trust Corporations for
further development of enterprises
and for matters connected there-
with.!! -

The motidn was adopted.
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ssIntroduced with the recomimendation of the President.
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#*+Introduced with the recommend ation of the President.



